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0.a.No,126/97, DRTE uF _itigin_ 6,2.1997,
G.Ratnaiah (PETITI. 4iR 5}{/
Shri G. Ratnaiah Party in person - LyolAT0 Fon v
PIVITIOWER (8
- BRI
b
U,0,I. Reptd. by its Secy., ‘sfzi,;nT (s)
Dept, of Telécom,., Senchaxr BNAVET;
20, Ashoka Road, New Delhi- 110001 & Anr,
Shri Sunil Kumar for . X _ADVLTATE FLOTHE
shri Kota Bhaskar Rad, Addl. UGST ReSoidun el (3)
THE “HL LT BLE SHRI- Justice M.G.Lhaudhari : Vice-Chairman
THE HG{'BLE SHRT g Rangarajan ¢ Member(A)
1. Whether rsiortsrs of . lau,l gdpbra My b :1laged ta pes
th[: Juown nt7 _
2. To ve referre. ;.a'th;' Re;urtar. ar nat?
J. - tht_-.‘Lh':I' their Lordships wish to si. ths foir copy of 'V\)
ths \]du\.__,t: ment?
4, Whether ths,Judgement is to tzz‘;tircul::«;t';:i to the othgr
" dzncheg? - ' »\ . ‘
Judgement dsliverzd by Hon'blae Shri R Rangarajim : Membgr(A)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

"Hon'ble Shri R.Rangarajan :; Member(A)

0.A,N0.126/97, Date of order : 6.2,1997,
Between
G.Ratnaiaﬁ ( .+ Applicant

And

1. Union of India,
Reptd, by its Secretary,
Dept. of Telecom,,
Sanchar Bhavan,
- 20, Ashoka Road,
New Delhi-110001,

2. Chief General Manager,

Telecom. I3

Opp. Khanpur P,0.,

Khanpur, 7

Ahmedabad-1l, " .. Respondents
Counsel for the Applicant .».5hri G.Ratnaia

Party in perso

h,
m.

Counsel for the Respondents .. Shri Sunil Kumar for
' Shri Kota Bhaskar Rao,

Addl., OGSC
CORAM

Hon'hle Shri Justice M.G}Chaudhari s Vice-Chalr

Order
IPer'Hon'ble Shri R.Rangarajan : Member(A))
Heard’Shri G.Ratnaiah, Party in person and

Kumar for Shri Kota Bhaskar Rao, Addl. CGSC for

2. This 0.A. 1s filed praying for a direction

respondents to refund to him an amount of Rs.9,

marl

Shri Sunil

the respondert-

to the

19/~ reported

to have been allegedly recovered as excess payment of HRA

from 1.11.94 to 9.7,95 on the alleged ground that he was

occupying the Insgpection Quarters at Sufat.

3. Similar prayér was made earlier also in 0.A.No.500/96

on the file of this Bench which was disposed of

on 2,8,96.

In that order we directed Respondent No.2 in the O0.A,

to dispose of the representation of the applica

& dated 5.6.9:

.....2

n —
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in accordancé with the rules and regulations and
applicant by & speaking order‘within‘a period of three months
from the date of receipt of a copy of the judgeme t.

4. In pursuance of the direction given in that 0,A, the
1

applicant st replied by the impugned letter No.Staff/13-38/
G.R./40 dated 11,12,96 (Annexure XIto to the C.A.). The reply
states thatihis earlier representation dated 5.6,9> had
already bee& replied vide letter‘of aven number dated 10.7.95,

A xerox copy of the reply dated 10,7.95 was enclgsed to the

impugned 1etter dated 11,12,96, 5f6§ur e FEFeY %Foer in tive

D
[:?’QSL/ﬁiﬁudgEﬁéﬁf&yas dated 2,8. 96:}he earlier replyL}s earlier to the

date of the judgement, shaquphat the applicant had not

2

received th§ reply dated 10,7.95. In view of the above

position tﬁe respondents should have carefully reconsidered

his represeéntation in pursuance of the direction given in the
earlier 0.A, and replied him suitably'ihstead off drawing a
reference to the earlier reply dated 10,7,.95. erely stating
that his representation has been replied earliexy and hence

no further;reply is required is not in strict compliance of ti—
directiod éiven in O.A.%ﬁu500/96. Hence we are|of the opiniomm
that the erly Qated 11,12.96 1is nopest and caﬁaot be treated

as a compliance of the judgement in 0.A.N0,500/56.
| .

5. In view of the above we are of the opinion that it is

necessaryffor the concerned departmental authoriities to give
him 2 fresh reply‘dfawing reference to their earlier replies
also and in accordance with the rules and regulations within

period offthree months from the date of receip of a copy of

the order. The ippliﬁant inay also be given an opportunity t

explain -t—lruma-ee&spw 17&)'-7/\4»\\ " f)%«« o Lo M

6, 7w1th(the above direction the O.A. is disposed of at the

admission!stage itself, No costs,

{ R.Rangarajan )

IMemb%r(A). Vice~Chairman.
Dated: 6.2.1997- f a1
[ . Dictated in Open Court, ;7%1ﬂkﬁﬁbvg7l

br. | | | Em{idta'ﬁﬂﬁéﬁﬁk(j)Cc



G‘. 30126/97 [ ] .
To _
1. The Secretary, Union of India,.

20‘-
0/ Iﬂ'lanpur P.O.Khanpur, muedabadbl.

3.

4.
s,

6.
7 e

PVt

Dept,of Telecom, ‘
Sanchar Bhavan, 20 Ashoka Reaé, New relhi.

The Chief General Manager, Telecom,

one copy to Mr ,G.Ratnaiah, Party-in-persen, T=192
Samathanagar, Old Bowenpally. Secunderabad.

one copy to Mr. K.Bhaskar Rao, Addl.cGSC.CAT‘Hyd.'

One copy to Library. CAT,Hyd.
One spare coPy. |

One copy to n.a(A) CAT.Hyd.




pvm.

I COURT
TYEED BY . CHECHED BY
COMPAKED "BY EPPKOVED BY

IN THE CEJTRAL ADMINISTRATIVE TRIBUNAL
HYLEKABAD BENCH AT HYLERABAD

~

B . ‘
THE HON'BLE MR.JUSTICE M.G.CHAUDMART
VICE-CHAIRMAN
| AND :
» | R favge ¥ag o . .
WHE HON'BLE MRK.H= D
T MEMBER( ADVMN )

Jate g é - 2,. ~1997

CRDER ¢ KUDGHENT

%A /R.A/C.A. No,
- in.
O.ialo, I-),.Qh7'.

T o, («.B. ' )

Aititged ang Interim Iirectkons

lasueld.

Alowegd,

LIisposed of with d'i:ectionsu

-

D smigsed.
Lsmissed as withd riwn.

issed for defaiit.

d/Re jected.

o order as to COg:s.

Y

éy';m qaiEfF gfﬂ@w
Central pdministretive Tribu

=k H1AR 1997 ﬁ/

F—"
iﬁﬂ?ﬂt o eNICH
HYBE“A?A? mt‘-_— ,}

|

",“:'.

ome
R

TR o= T





